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(I) All night trains are being es-

corted. 

(g) Action is being taken to comb 
the Naga Hills-Tuensang Area which 
adjoins the Plains Sector. 

lUI hn. 

STATEMENT RE: CLOSURE OF 
MAHESHW ARI DEVI JUTE MILLS 

Mr. Deputy-Speaker: Shri Abid Ali. 

Shrl S. M. Banerjee (Kanpur): Sir, 
betOrt' the hon. Minister makes the 
statement, I would like to seek Onto 
c1arifica tion. 

Mr. Deputy-Speaker: It is not usual 
to allow any que~tions aftpl' the stut{,-
ment has been made. 

Shrl S. M. Banerjee: Mr. Speaker, 
Sir, at the time I submitted my ad-
journment motion I said that the han. 
Minister for Commerce and Industry 
will make a ~t1!"ment. because mv 
adjournment motion related to th'e 
Commerce and Industry Ministry. I 
want to know whether the hon. Minis-
ter, Shri Abid Ali, is making a state-
ment now which has the concurrence 
of the Minister of Commerce and 
Industry, because the real problem re-
lated to him. 

Mr. Deputy-Speaker: The hon. 
Minister. 

The Deputy Minister or LaMar 
(Shri Abld All): The hon. Member, 
Shri S. M. Banerjee, wanted to know 
the position with regard to the notic(' 
of closure of the Maheshwari Devi 
Jute Mills. Kanpur. 

Th(' ~;ubject of industrial relations 
conn'rning jul<' industry is within the 
State sphere. Therefore. details had 
to be obtained from the Government 
of Uttar Pradesh. According to the 
information received from them. th(' 
Maheshwari Devi Jute Mills. Kanpur. 
has put up a noticf' of closure on thl' 
23rd February. 1959. notifying that th(' 

mills would be closed from the 24th 
March, 1959. for the following rea-
sons: 

(i) Management's inability to bear 
further losses;. 

(ii) Low production due to non-co-
operation o~ Labour; 

(iii) Deterioration in plant and 
machinery; 

(iv) Unsatisfactory conditions in 
jute trade; and 

(v) Failure to raise adequate finan-
l'e~ to replac{' old machinery. 

The closur@ of the mills is likely 
to involve 1.118 workers. The State 
Government are examining the reasons 
for closure with a view to rendering 
such legitimate assistance as may be-
possible. 

The Mills had applied in August, 
1957, for a loan from the National 
Industrial Development Corporation 
for modernization of its machinery. 
The Corporation could not. however. 
agree to the grant of the loan as the 
security offered was inadequate. 

1%.22 Ms. 

BUSINESS OF THE HOUSE 

The MlDIster or Parliamentary 
Affairs (Shrl Satya Narayua SlDha): 
With your permission, Sir, I rise to 
announce that Government Business 
for the week commencing Monday. 
the 9th March. will consist of-

(1) Gt"nwal Discussion of General 
Budgt't. 

(2) Submission to the Vote ot the 
House of Demands on Account. 

(3) Consideration and passing of 
the following Bills, as passed by 
Rajya Sabha: 

(i) Charterpd Accountants (Amend-
ment) Bill; and 
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(ii) Cost and Works Accountants 
Bill; 

(4) Discussion on the 14th Report 
',of the Law Commission on the Re-
. . form of Judicial Administration, Vols. 

I and II, on motion to be moved by 
Shri Easwara Iyer and others at 
4.0 P.M. on March 12th. 

Shri T. B. Vittal Rao (Khammam): 
The hon. Minister has put down so 
many Bills for the next week. Next 
week, we have got 20-hour dwcussion 
on the general budget. Then the reply 
has to be made. So. the whole week 
i~ covered and-

Shri Satya Narayan Sinha: Every 
day we sit for six hours. eSo, we fixed 
all this programme. By next Thun;-
day, the general discussion would b(' 
over on Friday 2~ hours remain. 
Perhap, the hon. Member has not 
counted t'orrectly. 

Shri lIarish Chandra MathUr (Pa Ii) : 
This is a motion by a private Member 
to discuss the report on judicial admi-
nistration by the Law Commission. I 
think it is a very important document 
and to discuss it from 4 to 6 P.M. 
would not meet the purpose. 

Mr. Deputy-Speaker: That case may 
be made to the Speaker. The han. 
Member may see him. 

Sbri Satya Narayan SJDba: Under 
the rules we cannot have more than 
two and a half hours, in any case, jf 
it is a private Members' motion.· Un-
less the rule is going to be amend-
ed-

Sbri Barlsb Chandra Matbur: I 
think that is the ordinary rule, but 
the House can suggest a change. 

Sbri Satya Nara),an SlDba: 'rhe 
House can change the rul~ also. 

Sbri Barlsb Chandra Mathur: II 
can change it and give more time lor 
the discussion of the report. 

Mr. Depaty-Speaker: When il is 
taken up, the sugestion may be mllde. 

• 
Now, only the order of business hWi 
been stated. When it is comini up 
before the Hou5e,-I mean the re-
port-the han. Member may put the 
suggestion to the House . 

Sbrl Barish Chandra Mathar: 
When we give our consent by impli-
cation for 2l hours, then it means 
the House has agreed to it. 

Mr. Deputy-Speaker: No consent is 
required at this moment. The h'ln 
Minister has only announced tnl" 
order of business for next week. 

Sbri Satya Narayan Sinha: A 
motion may be made to the House. I 
have only stated that the motion w!lI 
be taken up at 4 P.M. I have not 
stated that it has to be discussed 
from such and such a time. 

Shri Barish Chanara Mathur: 
This particular motion will be taken 
up definitely at 4 P.M. on the 12th. 
That is perfectly all right. But now. 
it the hon. Minister of Parliamentary 
Mairs explains that there is no fmc 
restriction, I am quite happy about 
it; but just a minute earlier. 

Mr. Deputy-Speaker: The h(,[I. 
Member will appreciate that the 
time is allotted by the Business Advi-
sory Committee. The report of the 
Business Advisory Committee is pre-
sented to the House for its approval. 
It is then the time for any han. 
Member to just make suggestions or 
give notice of amendments to the 
effect that su("h and such time may 
be increased. Now, only th·~ 

announcement has been made in I.·t'-

gard to the order of business for next 
week. No approval of the House 1:1 
needed at this moment nor are we 
going to take up the question of tifr.r! 
allo{tcd to the motion. 

SbrJ Sat),a Narayan Sinha: Mav [ 
point out one aspect to the House? 
For this year, we have allotted tll/!' 

hours tor the demands for Grants in 
resped of the Ministry 01 Law. Th,. 
time for that demand never used to 
be 5/1 much before Only hnv'll11 
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Business Advisorll 
Committee 

[Shri Satya Narayan Sinha] 
this report in view, we thought that 
so much time would be necessary, 
and then We are allotting 21 hours 
for discuFsing the report. So, we will 
have n hours at the disposal of the 
House for the whole thing. 

Shrl T. B. Vittal Rao: Under the 
rules, if the motion is moved by any 
private Member, one cannot have 
more than 2! hours. But this T'eport 
ot the Law Commission on reform of 
judicial administration has created 
such a countrywide concern and as 
many members are interested in it, 1 
would request the Minister of Par-
liamentary Affairs to see that the 
motion for consideration of the repnr:. 
is moved by the Law Minister in 
which case we can have a full day. 
Th:s report raises very important 
issues and it has itself raised many 
important issues and many hon. 
Members would have to take m(1r·~ 

timll. 

Mr. Deputy-Speaker: The views of 
the hon. Membern have now reached 
the Minister. He will consider and 
make up his mind. 

APPROPRIATION (RAILWAYS) 
BILL-

The Minister of Railways (Shri 
Jqjlvan Ram): I beg to move fa:' 
leaVe to introduce a Bill to authorlS0 
payment and appropriation of certain 
sums from and out of the Consolida-
ted Fund of fndia for the service of 
the financial year 1959-60 for th'~ 
purpose of Railways. 

Mr. Deputy Speaker: The ques.tion 

"That leaVe be granted to intro· 
duce a Bill to authorise payment 
and appropriation of certain sums 
trom and out of the Consolidated 

Fund of India for the service of the 
financial year 1959-60 for the pur-
pose of Railways". 

The motion was adopted 

Sbri Jagjivan Ram: I introduce"t 
the Bill. 

BUSINESS ADVISORY COM-
MITTEE 

THIRTY-SIXTH REPORT 

Mr. Deputl-Speaker: Shri Satya 
Narayan Sinha: He is not here. 

The Minister of R:lilways (Shrl 
the 

I 
Jadivan Ram): On behalf of 
Minister of Parliamentary Affairs, 
beg to move: 

"That this House agrees with the 
Thirty-sixth Report of the Business 
Advisory Committee presented to 
the House all the 5th March, 195\1", 

is: 
Mr. Deputy-Speaker: The questio.l 

"That this House agrees with the 
Thirty-sixth Report of the Business 
Advisory Committee presented to 
the House on the 5th March, 1959" 

Shri Barish Chandra Mathur 
<Pali): Now perhaps is the time, as 
suggested by you. to raise this ques-
tion. The question has been raised 
also by the han. Member on the other 
side. In view of the weighty obser-
vations of a cOllntry-wide concern. 
which have been made by the Law 
Commission in their report on the re-
form of judicial administration, it 
would have been much better-

Mr. Deputy-Speaker: Order, order. 
am sorry that the report that is 

being presented does not contain the 
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